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A) UolIan0l - THTICH §- MiRRAC dicd # MfdgreR &1 Gollexur fet S &t ufdhan
e Sl fos FIgeap 31 Uil & a1¢ 81, AfdareR st dieh sciaeiarel URgd
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faRiy Aie: Tt sietl SR aTforfoy aelt I

www.mstcecommerce.com/eprochome/rbi H &t Udd B

1) IR B A OR 30T USHeRUT SHRIAT STIRTH & | www.mstcecommerce.com—
e-Procurement -PSU/Govtdepts— Select RBI Logo>Register as Vendor -- Filling up
details and creating own user id and password— Submit.

2) UoiepRur BT +RA 7Y foT T $-A gl R FfdareRl &) Ushierur Geeh gfp &)
AT ¢d gU Red 9fHd 3 ured gl foesit 1 (R & Wdlexyr & o (3-ffdar &
fAuiia T7a 3 ugd) FRITER SReemE/aHTadd ¥ Tud B IHd g
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2. it IO FEIRRY (@, TuaT faum))
044- 2539 9066 / (rajeshbonagiri@rbi.org.in)

YU afad (THUEERR fofies) dad o g7g & RM)
1. . d o= gfd -9176616410
2. I YUITH - 9176397264

3. THUYSH geUdrs-7338878731

Google hangout ID- (for text chat) - mstceproc@gmail.com
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iv)  Ried ¥ Ta-d9 3rdq fhar a1 JRE 8 (x86 Offline) At ddR o S8-ds
PP e # Sxeid fopar |

ISR dic] § DSC & Udheldul & ol “Protected Mode” P feed 31 & folw
fgfefaa afcwa & -

Tools => Internet Options => Security => Disable protected Mode If enabled-
i.e, Remove the tick from the tick box mentioning “Enable Protected Mode”.

3= few:
Tools => Internet Options => General => Click on Settings under “browsing

history / Delete Browsing History” => Temporary Internet Files => Activate “Every
time | Visit the Webpage”.

g active X controls 3fR  ‘use pop up blocker Pl feded 1 & foru

Tools—Internet Options— custom level (Please run IE settings from the page
Www.mstcecommerce.com once)

A1 -aTorfed il GﬁTIﬁIEﬁ?ﬁ www.mstcecommerce.com/eprochome/rbi U
HTTATE 8 IR 1 g1t | FAifaans fafAfey aiig Sik T9 R gaaeif-del! gt @l
ST
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&1 T BT g | FfISTHR BT 1 Y TASUHE! 3YaT A a1 & ATeqd ¥ YT
HRA DI AT ITAS BT [TASUHE! BT T B W FAadR gRIBH HR o TR
T A1 SI-d g1 | RfaeeR aram # fife fhe T sk & AR 39 foqr ufkadq
fhT TF-¢H Yo B YAH B 4T | e i g+ R [idgredl &1 oA
Sfae/hfEe HIS/MAT AT YTaH B & YT Juds g1 ITHUHCITY & UgATHd
d& @A B THaR Y SHT 81 91 & 916, A Yoo X9 WP 81 S 3R
FfdeeR @1 Riew Sfd 7d o Uit g1i| - Yo Sufded ¢l RidaeR aF-
& Y[eh BT YA by fom1 sifarg Ffder tais gl &= are|

&M <
Siciierdfart & giad foar o 8 fr 3 & & T 9va 9 gl ugd Sifm =g 9
- 1 T &< dlfds Ig didl! S|l HRA o g g 99 e 94 |

fAfaeT vem fru Sm 9@ Ffaer & Ot ufrar & SR siuate &t 113 Ffaarstt /Rfgust
¥ IR H JHBRI had sHd gRT Vel Seeh | s9fee RfdereR) & g8 BT
A ¢ [ THTEERR & 1Y 3T UoliahR0T HR1d THT 3% gRI S TS S0 Ssa!
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3y 3R 3rrad g1 FfdereR! @ g off srRiy § i 3 oo Siuendt (sfea swaner
THIONYE) Bt aerdT YA B3|

T3msc § Ifcafad Fad fafy ok g7 & w1e 3-Afder & vady 7g) fvar o gean|
$-fAfder § st @

1. ST SHRIR YR Reld o & T1d 7 19 3TRd 2021 &Y 3URTE 02.00 T AP
g1 3T Ud 21,98,000/- (¥UY Uh ARG 3(Gd IR HE ) 1 AT ST STHRIT &
U H Ufd & STEt|
TASUmE! e & foTg araT faaRor e &-

4T BT ATH: RBI CHENNA
STSUGUIRI:RBISOCNPAOL (Tradt 3R Gual 3id T )
GTdT H=AT: 8693309

A-¢ AT (I B g3 Uld) & 1Y YN0 BT GHIU I / 3Udrs fohar Sme|
dicfipdieff @1 -89 T=T (b B g3 Uldfaf) & Ty wor H1 gEmor of
estatechennai@rbi.org.in. U ﬂaﬁ%aﬁﬁﬁﬁamw% RESRIRICIRCLLY
Hd gAY fewolt HiaH H ‘EMD- ESTATE DEPARTMENT ferar wire| ueft fAfder
g% T1Y 39 YR &I suAS! 81 8 39 R foar =8t fovar smum | Sues )R o
ol T8l faar s egwd fAfdeeRl ot suES! & Afder i #vA 9
UIRIBRY gRT TUTIHY et fear Sme|

a. 9 Ufehar § doh-iiep!-aioiiouds aiell 3T Yoot S ST R & ol sadeiHe
Sef-ufehar =i g

b. iR RN -39 Yoo o BT } Fadt 9 ) THTA ) dearEe

www.mstcecommerce.com — e-procurement —PSU/Govtdepts— Login
under RBl— My menu— Auction Floor Manager— live event —Selection of

the live event. TR 30+ Siferdt TRgd R dbd g |

c. W%wﬁw%ﬁaﬁ%maﬁﬁﬁ%w@ﬁ%w
91C 81 g8 B fha1 M1 81 9P 918 I I ot / 1o fafRgem WR
PR I Y BT BT ISP dIG 9 dob-ilep1-aroiioes el W fFas s 1 afe
g AT UM &1 gl R 6T ¢ dl AfASIdR Ul da-iie -arifead
et b1 d / TR el R UTdl|

d. AHAIDI-amoieged didt HRA & 915, MAGIER! ®I ITH! Rl & o o
IR faeds HA1 I Th IR Yoo St foidh Tlded g1 i § SR faaror W fean
ST 8 df FfaereR! &1 god aic & RdbTs & & (o "9a" W faaqd BT
sﬁTanaTﬁrﬁmaﬁ?ﬁaﬁwgqaﬁﬁa:ﬁﬁ@awﬁ%m [BIEEEZRY
&1 diferal Golipd B & folt "tre-d JSHRH" ded W fddd HA1 8|

e. FACIHRI Bl TIATAS B! UAIS B P [olW Attach Doc button HT JTANT
B BT (e AT ST 81 U T 31 <A 3ualie fbt &1 b g |
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i, 3-ffaer uftrar & SR o &1 1 Tt Sage e Siferat RfaereRt W S

U I qreABHRI giv | fadt ot et bt 39 FMfaaIeRI gR1 €l 715 34 dielt & =
o HMET ST SR WRIGR GRT 39! Wipld WIeR (R Ffdgert & &=
3MYfef o FeTe & fo STeadR) dfder R &t

i, ot Sifcrl ffed g=eR UHT0r U3 & 91y ofFT bt ST SifFard € s

e H gR1 35 WIHR ol fodT S|

. TR & U o1 o013 HRUI 9aT fAfder 31 I A1 SRAIGR FRA AT WHR
FRA 1 9109 o4 a1 FfdeT B gl U ¥ 91 I9G UM H IR R B

fIBR TR B

fAfder TR & Fam ok wdf # frdt R &1 foua e & 31 et o
fAfaereR gRT 3-ffder TR & Sieht ST w1 fAfaer & forg fHawt ik wraf ot Wi fa
&1 g &1 g1 39 Ffaer & uRumrasy #is +ft smex I Sfcafaa fFawt ok

i gRT IRy g | Afaer sifAd & arad Wi o1 {81 Pis BRI IdE 39 5-
fAfaeT & 3g w3 a1 St (@) P it &1 Huiia Al § iR &= &1 iR ]

FfaereRT ¥ SRy & for diefl M ¥ Ugd $(U 3ue! Ried ¥ uRfad Hraq &

ﬁﬂ;f GIEFEIE UIESS Ca Ug o SR U¥ www.mstcecommerce.com/eprochome |

difsar a9 |

FRfderdRl ¥ SRy foban o § fob 9 b Wfaar 7 Shwaet & fom a3 &l Pie B

PIc P TS &3 H Dls dead WIHR gl foar S|
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1. YRdT Red 9%, 99 dF & &.&. TR, U.04. IS 3R Tquuh-dhaeg d fRd 03
SR FHIAa! § STSUBIHT YTl T I & fo fawga aiffe wavama dfaer
(Sugeth) & forg & ymm # S-ffaer mHfd BT 81 R BT SHIT AN Siuc
Ifed % 99 TRF (FUT Py are w1) Tfd a8 g |

2. § FAifder & yrT a9 & e U aMds: Fufiad umar amcs 1 @A aralt

S/ HAREIER 3ded & faw U &

BH |  ED AFGS Ta=gSHdl

q

(i) | G STHI DT A | gzep PRI 3 UG THF T Y 5 T 7w 5§

HI 3HT g1 a1fey ( forg Arg | 3frded SmifAd fvg 7w
g 3% s 718 & sifad i a& s 5 auf #)| side®
oI IS 5 auf & TRE 3P gRT fHU U &1 &1 fyaor
A U 3P TPl HI ol WRgd H-1 dlee| ot o
g a0 =nfira g S Ie s &1 =M, ffed &l &
T, $ URY 3R GHIW 3t feiw, e &1 sRul, afe
PIE B, 3N | S BT 5 TN P FATH SFFHT P THIA
T gdTdSl 18 URdd BT A1 |

(i) | Wfrumude | mRikd AeeeR gRI 30 JH 2021 &1 TAG Uad 5 a8 H
g O BB G R A
T (o) . a AN % 39.60 ARG J HH A8
o QI FHM SFH UAS B! AR T 49.50 TG I HH A 81
il
o TH H FOH TP Bl AR T 79.20 ARG Y HFHA G |
(iv) | i e 3nar $ad d BH (ol [UBd 3 aY & SR, 3Mfd 31 A 2021
& (fa<ia af 2018-19,2019-20 3R 2020-21 ) gATH ITH
cHaNaR % 99 IRG (ST Fura ora w) ®, Rfdar s &
e o 8171 TS Terdde ¥ uw yHus  ff g 3
9w 39 foitg auf ot e3Ner &1 31T far T 87|
(v) | MeF-emd/ddER | BH D1 SMRIRT Siciied! & dhR gRT SR fobam QieH-
PEIEE & THTU-U URd 1 A1l ol fb % 99 a1 (3u
e o T B AR & forw 39 FAfder & waeH &
fore faviy =0 9 811 (3raY-VI)
(vi) | Ta1 Je 3 qul Afeid a1 Ye 34 fafes &1 & fo 99 § Iuds g1

1T et ¥ Faffd &0 § o gde AdT e B o
o | A e 30 % WIed & U | ¢S arsay &1 Uid Igd
catsigikeiEY
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> Sciddl ®I 30 S 2021 B T I ¥ fUsd 5 aut | faft of SR R YR & foeht oft
RIF R YR Rord a6 afgd fadt +f wifaferes mfdezonime grt Fefad = @ gern
/T T B @ AH/ITAs I 81 foar T 81 a1 UH Dl Uiehdr HuH/SHTE a1 39d
=Tt & fIas = 781 &1 TS 81

> 30 9 2021 ®I AT Iy  fUsd 5 auf § SUTW, STHSMTS, S, FAaH Aoig a1 3=
I SR aUTHA® TTae & Seared / 4T & forg fanedt +ft onfiiesrur / =g g1 &g
HRIATe! dfad a1 UTRd TSR 781 81T Afe T

> 30 9 2021 & GHTE a8 ¥ fUaa 5 9ot # Fuffvd srafy ot wfe ¥ uga aicfiewdl grr
31U fodlt 4t UM s gRT UG i T8 Mfdar &l Te/@reT 18! T gl

> dicliedl &1 Rers % g1 a1fet iR frddt IReprrysray nfafaftrt ar fa<ha Sfd
RaySl 4 98 A a8l g3 gH1 Afst| gfera/-amarea/fafarae wifdesial & u™
SIcll T ard a7 MRRE/HUTFIERIMAGRIST & A T HHR: WIREey/ HieR BH
[T & favg His A gof gt 8T a1y

die; 3gd Srdidbdl ol SWIad AUGSI B T Fd § 3¢ A0 TR R 39 HRE B
YUTT/da-dgdl Wdd B3 gt

3, o fmdt off Ty <ifaeT &) ST HR Tl § Ife I8 U ol § 6 Rfdeer A 3 ffaar
R IR BT o & 1T Tad STHSR! UeH &1 8 3R 1Y 81 39d gRT Wiayfd SARIR & ®4

T ST B1 718 S MRS DI I ave a1 311 FU § s R foran S|

3. HUT / B H / ol &1 fdaxor:
®. BT/ BH / Tort & ol faaRer fadR § vRgd forar ST SR g1 HU &
OIS H, GOl JHTOGE, HUHT &1 10 3R ORI & dad 3R 3 Hafd
HITO 3R 3 Tt et 3R SRerl iftwial & e axdrds iR
faaRoT ) U foran ST Siawass g | WifieRt v & Ama ), YrfieR! faaa, ot
3T 3fei-T, Tfe Hig 81 oY, 3R BH BT T3 B ard JH HFGRT & fAaRoT; 3R
fopft woidlt o1 iRzl & Ama §, W@ iR ga@) fta Tefda wfad /
et & fdaRor Uqd far ST sawas 7

@, Uad dF fa<iia adf &t 31afd & fore dfeeiaR & sagur & fafAfey @ral &1 teh

Ufd & 1Y dBR1 T AdIdH 0T U THIOUS 3R 3 FuiRor emewr ot ufa st

E%r;lc“sr TPhTdce gRI fafdad U 8, BU UEal & Jgd & U 8 fhar S
|

T, §HY & A 3R Ud & TR H T THHRT & 91y fafed STHeRT o A, adqH
U STh Ud, 5-Hd 3Msal, T (SrRIUTe®! & dearsd 3R diarsd) Fer, Jud
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HRIUTADR! ( 3UTd U A S 3MaRddhdl 81 WR 3-d dbR & a9 & Sy |
T T o 9 1)
4. T mwldﬁﬁdwqwﬁw

i. AN PR GonbRull &I et a4t O, fe=, shuret ofe

ii. ETerd UTRTRET §RT STRY U1/ T/ Tol! & UsiaR0T THTUGS &1 ufd

iii. SUTTH GollehR0r THTOTOS 3R STHSTS GolieRur YHTOTS ot ufaat

iv. THTHUHS HH o [T THIHUHS TSiieh 0T JHTOTGS

v. BISUHIUT JaTd ITA HRaAM & g ST 41 fafam= iR I=1a) sififam
1970 & 3faifd AT &1 Ufd

vi. TEd! ( % SrifwTe JHET Bt gaaH U R 31 & e g
farar T B) & fore v fopw e o g Sifard U § ugd fobu o § afe
3{Tgfcl @1 TS 9 e 20 T I e off|

vii. T SR & 1Y TAHH T8H! & 11 3R Ud 5igt fAfdgrax adaq # 33t meR
&1 B fAfed s @5

viii. afe fosdt off Fearfea &t wr5/feanfed &1 o g1 fopelt wfdar & 30 S 2021 &1
T ¥ ¥ fUsd 5 auf & SR iy faw arfass/faare/Mdes gam &
IGHT RIS | IS g @ uRkare1 &1 9, e, a1 @t uefa, dfaer 9o,
P ey MR faie R ufuer & It &R < wfumrel fufad
gifarep13f/faaTal o1 e d Uil Judsy B

ix. FAfaereR & fdt ot Bur o feft +ft 9 grT Tt St fosan mar 8 Sue
&R ¢ 3¢ Is g1l

X. 3 DIs BN T THBRI St (AfdSIBR &1 T8 |

xi. 3 DI IS forg oid Bt ot I gRT AR S|

5. U B H1 RN ST (BN & AEH-aR AW, HF (®Y) Fsared & 9y, g 1 iR
e w1 (@R &1 aRafad anTd, T8 SRl Il U &1 @1 due &Ry,
e siaifa e fsmfed vt T7u, v fore S =1few | srom !, fomiah Siavia g9 Aifeq |
il T (Yd-3rean) AMcs & e § UE 1 R fPU T E, ¥ 3gey- 111 H Ay T ¢ Brle
& TR e RUIc|

6. WISC/AAGE AR

%. 3 UHR Bt Jaursil IR Sielidhdl gRT UeH &1 off X! 9T & [0l 9 gRT 39T FyfRor
aaﬁqﬁ;ﬁ;ﬂﬁwaﬁvﬁ@ﬁ%eﬂmwﬁ?mwaﬁvsvﬁauﬁ%m%aﬁﬂsﬁv
DRI ) |

9. ST AMEE & AR dciidbdial Bt gdu Wfdarsfi &1 o iR 3 uggsil &1 fuRo
TR & [T oo TG & TG A1 BT GRT B Fdhd 5 | T R S Gt siuld aderg
T IEH! & QR Udl & SARI, YU AfGadl & HUudh Rl & 1Y IS HRATS STt ATeu|

7. Had 35! Bl Bt Goo Aokl IR \iad & o faaR fasar s fsHe R Hafafad a3
T 100 ¥ 75 9 31fd g

i, BISTD I 3R [T BT TR- 50 37 (3AfehdH)
i, UEP Blosd—25 3P (3UHdH)
iii. e IR Ao oy U T @ ufaforan oA & afadt sik SR ugf- 25 3id(Sifidman)

7. BHEA & 91 Al IS WAaIPHR SUTET UEdT 7 Iad U UrT oY df S 31FT Bt
Uferar /g S9! Afaer & foarnd =& @l
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Section: F- General Instructions to Contractors

e-Tenders comprising duly filled in details of both Part | and Part Il specifications of
the tender should be uploaded in MSTC website under RBI Portal for the work
‘Comprehensive Annual Maintenance Contract (CAMC) for providing Housekeeping
services to Bank’s 03 Residential Colonies Located at K.K Nagar, P.H Road and SAF-
Koyambedu’ not later than 3:00 PM on August 19, 2021.

1. The tender documents will be available for viewing/downloading for the intending
bidders from 16:00 Hrs of July 21, 2021. The bidders who do not comply with the
following pre- qualification criteria and have not submitted requisite EMD, will not
be considered for opening of their tender Part-II.

2. Part | of the tender will be opened at 16:00 Hrs. on August 19, 2021. Upon
scrutiny of Part-1 by the Bank, Part Il of the eligible tenderers will be opened on
a subsequent date under intimation, to the eligible bidders. Tenders shall remain
valid for acceptance by the Bank for a period of three months from the date of
opening of Part | of the tender, which period may be extended by agreement and
the tenderer shall not cancel or withdraw the tender during this period.

3. Digital Signatures may be used to submit the tender in token of his/their acquainted
himself/themselves with the General Conditions of Contract, Specifications, Special
Conditions, etc. as laid down.

4. If any of the document is missing, the tender may be considered invalid by the Bank
at its discretion. No advice of any change in rate or conditions after the opening of the
tender will be entertained.

5. Earnest Money and Performance Guarantee during contract period:

Tenderers shall pay as Earnest Money Deposit a sum of ¥1,98,000/- (Rupees One Lakh
Ninety-Eight Thousand only) by NEFT/RTGS in favour of the Reserve Bank of India,
Chennai. Under no circumstances EMD will be accepted in the form of fixed deposits of the
bank or cheque etc. On award of contract, the successful Tenderer shall furnish an amount
of 5% of the contract value in the form of a Performance Bank Guarantee from any
scheduled Bank in the form prescribed by the Bank (which will be submitted along with letter
of acceptance) towards security deposit for the due fulfilment of the contract.

6 The Earnest Money Deposit submitted by successful Tenderer shall be returned within
one month of award of work post submission of the Performance Bank Guarantee. The
Performance Bank Guarantee towards security deposit shall be valid for the entire contract
period.

7.The Reserve Bank of India does not bind itself to accept, the lowest or any tender and
reserve to itself the right to accept or reject any or all the tenders, either in whole or in part,
without assigning any reasons for doing so. The Earnest Money will be refunded to the
tenderer if his tender is not accepted but without any interest.
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8. All compensation or other sums of money payable by the Contractor to the Bank under
the terms of this Contract may be deducted from the security deposit if the amount so permits
and the Contractor shall, unless such deposit has become otherwise payable, within ten
days after such deduction make good in cash the amount so deducted.

9. The Contractor shall not assign the Contract. In case of breach of these conditions, the
Bank may serve a notice in writing on the Contractor rescinding the Contract whereupon the
security deposit shall stand forfeited to the Bank.

10. For all intents and purpose the service providing agency shall be the “Employer” within
the meaning of different Manpower Legislations in respect of the manpower employed and
deployed in this office. The persons deployed by the contractor in the office shall not have
claims of Master and Servant relationship nor have any principal and agent relationship with
or against the Competent Authority.

11. Evaluation of tenders:

The Price Bid consists of following components:

I.FIXED COMPONENT:
A). Gross Wages for total employees: Basic Wages (Minimum) (plus Variable
Dearness Allowance) House Keeping Staff (Unskilled) and Supervisor(Semi-
Skilled) according to Minimum Wages Act of Government of India, applicable
Employees State Insurance (ESI), Employees Provident Fund (EPF), and
Bonus.

II.VARIABLE COMPONENT:

B). Service charges for providing 21 employees, which includes Contractor’'s
Overhead Charges (cost of salary over and above the minimum wages/ bonus)
& Profit, items like procurement of cleaning material, Insurance charges
(Workmen Compensation Policy, Third Party Liability Policy), charges for
providing uniform and identity cards to the workmen or any other expenses
applicable for 12 months.

C) Flat Cleaning Charges (Weekly/Quarterly/Half yearly) inclusive of Cleaning

materials.

12.0n receipt of intimation from the Bank of acceptance of his/their tender, the successful
tenderer shall be bound to implement the contract and within fourteen days thereof the
successful tenderer shall sign an agreement in accordance with the draft agreement and
the Schedule of Conditions but the written acceptance by the Reserve Bank of India of a
tender will constitute a binding contract between the Reserve Bank of India and the person
so tendering, whether such formal agreement is or is not subsequently executed.

13.The Reserve Bank of India does not bind itself to accept, the lowest or any tender
and reserve to itself the right to accept or reject any or all the tenders, either in whole

or in part, without assigning any reasons for doing so.

14. The tenderer must obtain for himself on his own responsibility and at his own expenses
all the information which may be necessary for the purpose of making a tender and for

Page | 23




entering into a contract and must examine the drawings and must inspect the site of the
work and acquaint himself with all local conditions, means of access to the work, nature of
the work and all matters appertaining thereto.

15. The rates for the items in Part Il should be quoted Exclusive of GST, wherein the total
of all the items under-price bid will be subjected to GST @18%. Each invoice/bill shall
indicate amongst other things, the contractor's PAN and GST Registration Number. The
contract value will also be subject to TDS/Withholding Tax as per law.

16.The Contractor must bear in mind that all the work shall be carried out strictly in
accordance with the specifications made by the Bank and in compliance of the
requirements of the local public authorities and to the requirements of the Bank and
no deviation on any account will be permitted. The successful tenderer should make
his own arrangement to obtain all materials required for the work.

17. Every employee so engaged by the contractor shall wear uniform, a badge bearing
his/her name while on duty.

18. Police Verification of all Workmen / Supervisors / Officials for entering in to the
Bank’s Residential Premises: The successful tenderer shall submit the necessary
Police Verification Certificate of each deployed workman / supervisors / officials from
Local Police Authorities about his/her identity records within 45 days of awarding the
contract. Any change of deployment also needs to be submitted for the above
provision without any lapses. Further, the agency should ensure that the staff deployed
is medically fit and free from contagious diseases.

19. Termination of services of any person deployed by the contractor shall be made
by a letter of termination of contractor. Bank will not issue any letter in this regard.

20. Water & Electricity shall be provided free of cost for execution of the work at
convenient place. Contractor has to make his own arrangement for using water and
electrical supply at end. The contractor shall, however take care to ensure that no
undue wastage of water/electricity is caused. All necessary safety measures shall be
taken by the contractor to avoid any mishap/accident. The contractor shall be
penalized by the Bank if any laxity on his part is observed in this matter.

21. The contractor shall provide the copies of relevant records during the period of
contract or otherwise even after the contract is over whenever required by the Bank.

22. The contractor shall be responsible to maintain all property and equipment of the

RBI entrusted to it. Any damage or loss caused by the contractor’s persons to the
Bank in whatever shape would be recovered from the contractor.
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23. The Bank does not recognize any employee employer relationship with any of the
workers of the contractor and their services shall be automatically discontinued with
the termination of the contract.

24.In the event of any provisions of the contract requiring to be modified after the
agreement has been signed, the modifications shall be made in writing and signed by
the Bank and the contractor or his authorized representative. Such modifications will
not be effective until the same have been signed by both the parties. Any verbal or
written arrangements for abandoning, modifying extending, reducing or supplementing
the contract, or any of the terms thereof shall be deemed to be provisional and shall
not be binding on the Bank unless and until the same are incorporated in a formal
instrument and signed by the Bank and the contractor. The Bank shall not be under
any obligation for providing employment to any of the worker of the contractor after
expiry of the contract.

25. If the contractor shall have any doubt as to the meaning of any portion of the
general conditions, or the special conditions or the scope of the work or the
specifications or any other matter concerning the contract he shall in good time, before
submitting his tender, put forth the particulars thereof and submit them to the Bank, in
writing in order that such doubts may be clarified authoritatively in writing before
tendering. Once a tender is submitted, the matter will be decided according to tender
conditions in the absence of such authentic pre-clarification.

26. The Contractor shall pay to the labourers employed by him directly wages not less
than minimum wage as prescribed in Minimum Wages Act 1948, of Government of
India. Minimum rates of wages (plus VDA) will be revised as per the Notification issued
by the Chief Labour Commissioner (Central), Ministry of Labour & Employment from
time to time i.e. 1st April and 1st October every year.

27. The contractor shall make available the services of Housekeepers on all days of
the week except National Holidays. The contractor should ensure that minimum
number of persons as stated in scope of work are deployed daily. The contractor may
provide weekly off on rotational basis to the employees, but the contractor should
ensure that the services of an alternate skilled &experienced Housekeeper is always
available. In case of absence of Housekeeper, the contractor should ensure that the
service of alternate Housekeeper is always available for uninterrupted service
delivery, the cost for such arrangement has to be included in their quote and no
additional cost will be paid separately for such arrangement.

The timings and minimum requirement of laborers required are as follows for Block
Cleaning and flat cleaning work at all three residential colonies located in Chennai
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Sl Type of | Frequency Manpower Required | Category | Timings
No. Work of cleaning
1. Block Regularly on | | K.K Nagar 05 House
Cleaning | all days of||P.H Road 10 Keepers
the  except | | SAF- 05
national Koyambedu
Holidays Supervisor |01
Total 21 Normal
Working
Flat Cleaning of | Separate labourers Flat hours:
2. | Cleaning | toilet on | different from that of | Cleaners | (8hours) 9
weekly basis | used for block cleaning AM to
a). deep works needs to be 5.30 PM
Officers cleaning of | employed and with half
Flat and flat has be to | attendance for the an hour
Class Il be carried out | same to be submitted lunch
Flats on quarterly | along with the break.
occupied | basis. Invoice.
by
Officers
deep
cleaning of
flat has be to
b). Class | pe carried
Il & Class out on Half
vV yearly basis
for Class
/1V.

*The bidders shall, however, survey the area & assess the manpower
requirement at their own. The bidder must employ an adult & experienced labour
only. However, the above labourers’ number can be increased or decreased at
the discretion of the Bank, based on the requirement.

For Flat Cleaning works, the rates will be paid based on the number of flats/toilets
cleaned and no minimum charges will be paid based on the labour employed.
Separate labourers different from that of used for block cleaning works needs to be
employed. The availability of the flat for cleaning is as per the convenience of the
resident/occupant accordingly the contractor cannot force the resident or claim the
right to clean the flat/toilet.

28. The Tenderers are advised to visit all three (3) Residential Colonies after
obtaining prior approval and acquaint themselves of the site conditions before
submitting the Tender.

29. The Tenderers are advised to submit the Tender based strictly on the
General Conditions of the Contract and scope of works as specified contained in
the Tender documents, and not to stipulate any deviations. If acceptance of the
terms and conditions given in the Tender documents has any price implications, the
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same should be considered and included in the bid price. Any Tender containing
deviation from the laid terms and conditions is liable to be rejected.

30. The contractor shall comply with the provisions of all labour legislation including
the requirement of —

a) The payment of Wages Act

b) Employers liability Act, including P.F Act, Gratuity Act, etc.

c) Workmen’s Compensation Act.

d) Contract Labour (Regulation and Abolition) Act,

e) Apprentices Act

f) Any other act or enactment relating thereto, and rules formed there under

from time to time.

31. The Tenderer must obtain for himself on his own responsibility and at his own
expense, all the information which may be necessary for the purpose of making a
Tender and for entering into a contract and must inspect the site of the work, and
acquaint himself with all local conditions, means of access to the work, nature of the
work and all matters appertaining thereto. The Employer's decision in such cases
shall be final and shall not be open to arbitration.

32. The Contractor shall strictly comply with the provisions of contract labour acts or
any other act pertaining to the contract labour that may be in force or that may be
introduced during the currency of contract. Compliance of such acts now or
subsequently will be at the contractor's cost.

33. The movement of the Housekeeping services staff should be confined to the area
of their duty only. If they find any valuable item lying in/near the premises, they should
immediately deposit it with the security officer.

34. The contractor shall not be entitled to any compensation for any loss suffered by
him on account of delays in commencing or executing the work, whatever the cause
of delays may be, including delays arising out of modifications to the work entrusted
to him or in any subcontract connected therewith or delays in awarding contracts for
other trades of the project or in commencement or completion of such works. The
Employer does not accept liability for any sum besides the Tender amount, subject to
such variations as are provided for herein.

35. The Contractor shall inspect the site and understand the scope of work before
quoting. They may contact the concerned colony Caretaker/Asst.Caretaker for
clarification in case of doubts, if any.

36. The Contractor should submit the AMC agreement in bilingual format only. In case
of any dispute arises, agreement clauses in English will be considered valid.

37. The successful tenderer will be forfeited if he fails to comply with any of the
conditions of the contract. The name of the successful contractor will be
delisted/removed from the Bank’s approved/empanelled list & no work will be awarded
in future, if the successful tenderer fails to comply with any of the conditions of the
contract.
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38. Bank is not liable for compensation for any accident fatal or otherwise of the
workmen on duty or on third party. The responsibility of such mishap rest with the
contractor.

39. Escalation clause: The rates shall also be firm and valid for a tenure of the
contract from the issue of work order and shall not be subject to exchange variations,
labour condition, fluctuations in railway freights or any conditions whatsoever. In case,
whenever there is increase in minimum wages notified by Government of India, the
firm shall pay the wages in addition to the existing wages for the tenure of the contract.
The upward revision of wages shall be taken in to consideration by the Bank during
the renewal of the said contract i.e. after the completion of the said contract subject to
satisfactory performance of the firm as per the terms of the contract.

40. The Contractor should note that Smoking, Drinking Alcohol, Chewing
Pan/Tobacco in the Bank’s premises is strictly prohibited and ensure that the workers
deployed in the Bank’s premises abide this rule strictly.

41. The Contractor shall remove all workers deployed by them in the Bank’s premises
immediately on termination/expiry of the contract and ensure that such persons shall
not create any disruption/ hindrance/problem of any nature in the Bank’s premises.

42. The Contractor and his staff shall be under the general supervision and control of
the Assistant Manager (P&SE) /Assistant Caretaker or any other personnel deputed
for the purpose by the Bank and shall obtain necessary instructions from him for the
day-to-day work in the premises.

43. The contractor shall not engage any sub-contractor or transfer the contract to any
other person in any manner.

44. All liabilities arising out of accident or death while on duty shall be borne by the
contractor.

45. In the event of default being made in the payment of any money in respect of
wages of any person deployed by the contractor for carrying out of this contract and if
a claim therefore is filed in the office of the Labour Authorities and proof thereof is
furnished to the satisfaction of the Labour Authorities, the Bank may, failing payment
of the said money by the contractor, make payment of such claim on behalf of the
contractor to the said Labour Authorities and any sums so paid shall be recoverable
by the Bank from the contractor.

46. The contractor shall not employ any person below the age of 18 yrs.

47. The tenderer should credit the salary directly to the bank a/c of their staff and
submit monthly Bank statement (documentary evidence) showing payment of salary
made to deployed personnel along with invoice. The Contractor will be responsible for
opening bank accounts of its employees. In case any complaint is received, or it is
observed that the payment to the housekeeping staff is not being made as per law,
the Bank shall have right to make payment to these workers at the risk and cost of the
Contractor. The Bank shall not incur any liability for any expenditure whatsoever on
the persons employed by the Contractor because of any such statutory obligation.
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48. The Contractor shall obtain Labour license under the provisions of The Contract
Labour (R&A) Act, 1970; in case the strength of the workmen deployed by them in the
premises of the Bank exceeds 19 on any day.

49. Renewal of contract: At the sole discretion of the Employer, the AMC shall be
considered for further renewal for 2022-23 and 2023-24 on same terms and conditions
with requisite increase / decrease in rates based on the applicable minimum wages
provided the Employer finds the services of the Contractor satisfactory. The decision
of the Employer in this regard shall be final and binding. In addition to this, the
maximum permissible increase in the Service Charges will be based on CPIl and WPI
indices, as decided by the Bank.

50. Maintenance of Attendance & Complaint register

[.  An attendance register has to be maintained with the Caretaker/Asst.Caretaker
and the employees engaged by the contractor should duly sign the same in the
presence of the Care taker/Asst.Caretaker.

[I. A separate complaint register has to be maintained by the contractor with
complete details of the complaints registered by the residents.

lll. A photocopy of the pages of the complaint register so maintained should be on
monthly  basis submitted to the respective Caretaker/Assistant
caretaker/Security officer along with the monthly bill and the same should be
duly certified by the Bank official concerned.

IV. List of Documents to be submitted along with Monthly Bill:
1. i) Payment of the bills will be made on Monthly basis for Block Cleaning work. The
bill must contain:
a. Copy of Attendance Register duly certified by Caretaker/Asst.Caretaker.
b. Detailed record of the maintenance job carried out by the contractor Annex
V duly certified by respective Caretaker/Asst. Caretaker.
c. Declaration for compliance of Contract Labour Act & Minimum Wages Act.

d. Detailed schedule/breakup of salary paid to employees clearly stating
respective statutory payments (Minimum Wages, Bonus, EPF and ESI)
remitted.

e. The tenderer should credit the salary directly to the bank a/c of their staff
and submit monthly Bank statement (documentary evidence) showing
payment of salary (inclusive of bonus) made to deployed personnel along
with invoice.

f. A copy of receipt of payment made by the contractor towards Employees
Provident Fund to the Employees Provident Fund Organization(EPFO)
through any scheduled bank, like e-Pay Order of the State Bank of India.

g. A copy of receipt of payment made by the contractor towards Employees
insurance to the Employees’ State Insurance Corporation (ESIC)

h. Any other log books/document as directed by Estate Dept. in charge.
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i) Payment of the bills will be made on Monthly/Quarterly/Half yearly basis for Flat
Cleaning work. The bill must contain:

a. Copy of Attendance Register duly certified by Caretaker/Asst.Caretaker.

b. Due acknowledgement taken from the Caretaker/Asst.caretaker after the
vacant flat cleaning is done.

c. Due acknowledgement taken from the resident/occupant after the cleaning
is done.

d. Declaration for compliance of Contract Labour Act & Minimum Wages Act.

e. Salary statements of employees deployed for flat cleaning work.

f. Any other log books/document as directed by Estate Dept. in charge.

The bills submitted without the above said documents shall not be processed for
payment.

V. The successful tenderer must submit a certificate every month by certifying the
following
a) Wages of workers were credited to their bank accounts on
(Acknowledgment by bank enclosed).

b) ESI Contribution relating to workers amounting to Rs. was
deposited on (Copy of Challan enclosed with contribution sheet)
c) EPF Contribution relating to workers amounting to Rs. was
deposited on (copy of the Challan enclosed with contribution sheet)
d) We are complying with all statutory Labour Laws including Minimum Wage
Act.

VI. In case of absence of regular employees, a separate column has to be
maintained for the additional/replacement employees.

51.Penalty: -

The Contractor shall maintain an attendance register duly signed by designated
Bank’s staff and attach a copy of the same with each month’s bills failing which no
payments shall be released. In case any of the contractor’s personnel deployed is
absent and is unable to provide suitable substitute, a penalty equal to the wages
of the absent personnel(s) in addition to that an amount of ¥500/- per day shall be
levied by the Bank and the same shall be deducted from the contractor’s bills.

In case any complaint is received regarding misconduct/misbehaviour of agency’s
personnel, or of poor quality of work, a penalty of ¥2000/- (Rupees Two
Thousand only) for each such incident shall be levied and the same shall be
deducted from agency’s pending/subsequent bill. Further it shall be obligatory
upon the agency to remove the said personnel from the site immediately after
being notified by the Bank.

52. Terms of Payment

I.  Payment in respect of manpower deployment will be made as per actual
deployment and the firms/ contractors are advised to submit proof of
deployment by way of attendance registers.
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The successful tenderer should credit the salary directly to the bank a/c of their
staff and submit monthly Bank statement showing payment of salary. Necessary
PF etc. to be ensured as per statutory rules. The Bank reserve the right to verify
the same as and when required and accordingly, the contractor must have the
necessary documents to submit the same. No Invoice would be accepted without
the supporting document of Bank statement, ESI and PF dues. The Bank prefers
that the Agency should pay their staff salary at-least by 10th of every month by
means of NEFT/RTGS/Cheque and for this purpose a bank account should be
maintained by their staff.

Bank's official will verify the deployment of people/ manpower at regular
intervals; hence an attendance register should be maintained for verification and
copy of the same duly attested.

Payment of monthly bills /lump sum charges will be paid through RTGS/NEFT on
submission of copy of attendance register, complaint registered duly certified by
the officers concerned. Wages must be paid to the employees by the contractor
without waiting for the payment from the Bank.

If the contractor fails to provide proof of payment of statutory dues, his contract
shall be terminated after serving one month’s notice. The Housekeeping Agency
shall make payment of monthly wages (as quoted in the Financial Bid) to the
deployed staffs through bank accounts only. Cash payment receipt will not be
entertained and payment in cash will be deemed as no payment at all. If the
agency does not make payment through Bank account, the contract will be
terminated.

53. Security Deposit

The successful Tenderer shall furnish an amount of 5% of the contract value in the
form of a Performance Bank Guarantee from any scheduled Bank in the form
prescribed by the Bank (which will be submitted along with letter of acceptance)
towards security deposit for the due fulfilment of the contract. The Performance Bank
Guarantee towards security deposit shall be valid for the entire contract period.

54. Insurance

1) The contractor shall take necessary insurance covers namely Workmen

Compensation Policy, third party / public liability with an Insurance Company
approved by the Employer a policy of Insurance in the joint names of the Bank
and the Contractor (name of the former being placed first in the policy) against
such risks and deposit such policy or policies before commencement of the
works. The Minimum cover under (Workmen Compensation Policy) shall be to
the extent of wages paid to the workman deployed for the fulfilment of the
contract. The Minimum cover under third party / public liability shall be for a
minimum of 2 lakh.

2) The Contractor shall indemnify and keep indemnified the RESERVE BANK OF

INDIA against:
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a. Any claim arising out of third party loss/ damage to life or property
caused by/during execution of the work.

b. Any claim arising out of loss/ damage to the workmen engaged by the
contractor during execution of the work.

c. Any claim due to non-compliance of applicable PF/ Labour laws, ESI,
regulations etc.

Note: These policies shall be valid till the completion of the work. If the contractor
does not provide these policies, the Bank reserves the right to take the above
insurance policies themselves and recover the cost thereof from the bill of the
contractor with additional penalty amounting to twice the premium.

55.Settlement of Disputes by Arbitration:

a) All disputes and differences of any kind whatever arising out of or in connection with
the contract or the carrying out of the works (whether during the progress of the works
or after its completion and whether before or after the termination or abandonment or
breach of the contract) shall be referred to and settled by the Bank who shall state its
decision in writing. Such decision may be in the form of a final certificate or otherwise.
The decision of the Bank with respect to any of the excepted matters shall be final and
without appeal. But if the Contractor is dissatisfied on any matter, he may within 28
days after receiving notice of such decision, give a written notice to the other party
requiring that the matters in dispute be referred for arbitration. Such written notice shall
specify the matters, which are in dispute or difference of which such written notice has
been given. If both the parties agree, a single arbitrator shall be appointed for the
purpose. In case no agreement could be reached on the appointment of single
arbitrator, both the parties shall nominate one person each as an arbitrator on their
behalf. The two arbitrators nominated by the parties shall nominate one more person
to act as third arbitrator or umpire.

b) The arbitrator or arbitrators, as the case may be, shall have power to open up,
review and revise any certificate, opinion, decision, requisition or notice, save in regard
to the excepted matters, referred to in the preceding clause, and to determine all
matters to dispute which shall be submitted to arbitration and of which notice shall
have been given as aforesaid.

c) The arbitrator or arbitrators shall make his or their award within one year (or such
further extended time as may be decided by him or them with the consent of the
parties) from the date of entering on the reference. In case during the arbitration
proceedings the parties mutually settle or compromise their dispute or difference, on
the parties filing their joint memorandum of the settlement or compromise, the
arbitrator or the arbitrators, shall make an award in terms of such settlement or
compromise.

d) Upon any such reference, the decision on the cost incidental to the reference and
award respectively shall be at the discretion of the arbitrator or arbitrators, who may
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determine the amount thereof or direct the same to be taxed as between the party and
shall direct by whom and to whom and in what manner the same shall be borne and
paid

e) This submission shall be deemed to be a submission to arbitration within the
meaning of the Indian Arbitration and Conciliation Act, 1996 or any statutory
modification thereof. The award of the arbitrator or arbitrators shall be final and binding
on the parties. It is agreed that the Contractor shall not delay the carrying out of the
works by reason of any such matter, question or dispute being referred to arbitration,
but shall proceed with the works with all due diligence and shall until the decision of
the arbitrator or arbitrators is given, abide by the decision of the Bank. No award of
the arbitrator or arbitrators shall relieve the Contractor of his obligations to adhere
strictly to the Bank's instructions about the actual carrying out of the works. The
Employer and the Contractor hereby also agree that arbitration under this clause shall
be a condition precedent to any right of action under the contract.

(f) The agreement shall be subject to the jurisdiction of the Hon’ble High Court of Tamil
Nadu at Chennai

56.Liguidated damages: In case of the requisite number of services for the duration

of time as mandated on daily basis are not made available, Bank shall recover
Damages on Pro-rata basis in respect of deficiency in number of services provided/
work executed and/or deficiency in duration of service (in hours), subject to a
maximum of 10% of contract value.

NOTWITHSTANDING ANYTHING SPECIFIED ABOVE, THE TENDERER SHALL BE
RESPONSIBLE TO TAKE ALL MEASURES TO MAINTAIN THE SAFETY, LOOK,
BEAUTY, CLEANLINESS, HYGIENE AND SANITATION OF THE BUILDINGs AND
PREMISES.

57. TERMS AND CONDITIONS FOR HOUSE KEEPING WORK

1. The period of contract is 06 months i.e. October 01. 2021 to March 31, 2022,
subject to satisfactory performance, unless it is curtailed by or terminated by
the Bank owing to deficiency of service, sub-standard quality of the materials
used, and breach of contract, reduction or cessation of the requirement of the
work. Termination of the contract shall be made by issuing a prior notice. In
such case a notice period of one month will be given to the contractor and the
security deposit shall not be refunded.

2. The Contractor and its staff shall take proper and reasonable precautions of

Bank’s assets and to preserve from loss, destruction, waste or misuse the areas
of responsibility given to them by the Bank.

Page | 33




9.

The execution of cleaning will be done with uniformed, hygiene conscious
workers.

The Contractor shall exclusively supervise or employ sufficient supervisory
personnel to supervise the work of his/her employees to ensure that the
services rendered are carried out to maintain high standards of cleanliness. The
agency must provide one dedicated mobile phone (with SIM card) with
adequate balance to the Supervisor. This mobile phone will remain with the
Supervisor on duty. The same mobile number will be circulated in the office.
The Supervisor will have to be present on all the days of week to supervise the
cleaning work.

The supervisor will also do a continuous check of the work being done by the
agency staff and maintain a log book of the same.

The Contractor shall depute only able bodied, physically fit, well trained and
disciplined personnel for carrying out the work. Also, the contractor should
make sure the minimum number of persons, if any, specified in the scope of
work are deployed on a pro-rata basis.

Every employee so engaged by the Contractor shall wear uniform and ID card
wearing his/her name, while on duty. The said uniform and ID card issued by
the Contractor shall be provided by the Contractor at his cost.

No lapse from the Contractor’s side, which may cause damage to the property
and injury to the staff in the opinion of the Bank's Engineer, shall be permitted.

The work has to be carried out with the least inconvenience to the residents.

10.The Contractor should specify the working hours of their staff and the details

thereof shall be maintained with the Caretaker/Security Guard of the respective
colonies. No labourer shall be permitted to stay inside the campus after working
hours.

11.The Bank shall have the right to ask for the removal of any person employed

by the Contractor, who is not found to be competent and orderly in the discharge
of his duty.

12.The Contractor shall have the addresses and photographs of their workmen

being engaged by them for the said work. Workmen will be allowed inside the
building only on producing the photo pass issued by the Bank & also have to
subject themselves to the security restrictions imposed by the Bank. Only the
contractor himself/ themselves shall be held responsible for conduct of his/ their
workers/ labour.

13.Within 45 days of award of contract, the Contractor has to obtain police

verification report on character and antecedents of its personnel and other
details relating to age, educational qualification, name and permanent address
to be provided under this contract along with their passport size photographs
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before engaging them for duty in Bank’s premises. Only able bodied, physically
fit, well trained, literate, disciplined and honest personnel shall be deployed.

14.The Contractor shall maintain an attendance register and attach a copy of the
same should be attached with each month’s bills failing which no payments
shall be released. There should be minimum replacement of persons. In case
of absenteeism, the contractor needs to send a suitable alternative person as
a substitute. The contractor is advised to keep one extra person trained in each
category, so that, in case of absenteeism, the next person can act as
replacement without hampering any activities.

15.The rates quoted by the Contractor shall be in accordance with the Contract
Labour Act 1970 / Minimum Wages Act, 1948 for the current year and also
considering any escalation as notified from time to time by the Government of
India.

16.The successful tenderer shall be responsible for safety & security of their
materials & personnel and also for ensuring fire prevention steps at all the times
in working premises including their part of work.

17.The Contractor shall not engage any subcontractor or transfer the contract to
any other person in any manner and workers/personnel engaged by the
contractor shall not accept any gratitude or reward in any form.

18.The intending tenderers are advised to inspect the site with the prior permission
from the Bank and ascertain the exactness of the area to be maintained and
the work to be executed before quoting the rates.

19.In case any deficiency in services such as less no. of areas to be cleaned, non-
use of approved cleaning materials and less no. of staff deployed etc., is
observed or brought to notice of the office, a proportionate/ appropriate amount
form the monthly bill will be deducted as penalty for deficiency in services and
in any case, it will not be refunded to the contractor, in future.

20. All the consumables and disposables required for cleaning and housekeeping
should be eco-friendly (preferably Green products) and branded and shall be
procured by the contractor at its own cost.

21.The cleaning and housekeeping works are to be carried out in such manners
that all related areas/space in the Bank’s Premises always look neat and clean.

22.Disposal of Waste from all three colonies: The Manpower engaged shall be
trained in Management of garbage (bio-degradable & non- degradable and
recyclable waste) also so that waste disposal is carried out properly without
affecting the environment as per pollution control directions.

a. Arrange for a garbage disposal vehicle and other equipment required for
segregation and disposal of waste in a professional manner,

Page | 35




b. Plan, manage, and collect, segregate dry and wet garbage in the
earmarked area, efficiently transport and dispose the garbage in the
disposal area. The work should be carried out in an eco-friendly manner.

c. The Contractor will arrange for required resources, including manpower,
disposables etc which is used by the house keeping staff.

d. Ensure that the garbage collection / disposal work does not adversely
affect the surroundings or personnel deputed for the work. Protective
gear including boots, gloves etc. shall be provided by the Contractor to
the housekeeping staff.

e. All the dustbins washed and lined with colour-coded bags in the morning.

23.The Charges quoted will cover the cost of manpower deployed and material
used for efficient rendering of services and shall be payable on monthly basis
subject to submission of invoice. The payment thereon will be made after the
same is duly certified by the Caretaker/Assistant Manager of P&SE that the
services have been provided satisfactorily and thereafter deducting all statutory
dues/taxes, etc.

24.The cleaning materials used shall be of approved quality.

25.Payment to the labourers has to be made through bank account and proof for
the same has to be submitted along with the bills.

26. All statutory benefits like EPF, Bonus, ESI, and other statutory payments etc.
has to be paid by the contractor and the proof for the same has to be submitted
along with the bills.

27.The contract could be considered further renewal for one year on same terms
and conditions provided the Bank finds the services of the Contractor
satisfactory and if Bank desires so. The decision of the Bank in this regard will
be final.

28.The cleanliness will be periodically checked by the officials of the Bank.
29.The work shall be carried out strictly as per direction of the officials of the Bank.

30.The Contractor shall ensure that water shall be used judiciously without
wasting. The Contractor is solely responsible for compliance of provisions or
any Statute or rules framed there under by the Central Government or State
Government and applicable to the labour employed by him. The Bank is not
responsible in case of non-compliance of any of the provisions of the Statute or
rules of the State/Central Government, by the Contractor.

31.The Bank will have the right to terminate the agreement without assigning any
reason with a notice of one month and the contractor will not be entitled to any
compensation for premature termination of the agreement. In such cases
security deposit shall not be refunded. Before expiry of the notice period given
in the termination notice, the contractor shall vacate the premises.
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32.In case of any dispute arising out of this agreement, the decision of the Bank
will be final and binding on the contractor.

33.The Bank will not provide accommodation to the contractor and or his workers
/ supervisor, etc. in the Bank’s premises.

34.The contractor shall obtain necessary licenses and permits in their name at
their own expenses and shall keep the Bank indemnified against any loss
arising due to non-compliance to any statutory requirement.

35. The contractor will ensure co-operation with the Bank employees and with any
representative of the Bank in their routine check-up of housekeeping
arrangements.

36.The Contract shall be in force for the period stipulated in the contract and on
the expiry thereof, it shall be deemed to have been terminated automatically
unless otherwise intimated in writing. Further, the Contractor shall not have any
right either contractually or equitably to demand any fresh contract for another
term to continue the same in preference to any other intending party.

37.The Contractor shall furnish the details of his employees prior to deployment.
The Bank or its authorized representatives reserve the right to refuse admission
to one or more of the contractor’s persons, if their conduct or inefficiency is
subsequently found unacceptable. The decision of the Bank or its authorized
representatives in this matter shall be final. Although not desired, the Contractor
may substitute any of his employees and after taking permission from the Bank.
The Contractor is required to submit the complete list of staff working under the
contract with their complete address/photo etc. for records.

38. The Contractor will also maintain a suggestion book and a complaint register to
be produced to the Bank monthly along with the invoice.

39. Licenses if any required for Housekeeping services at the site will be procured
by the Contractor.

I/'We hereby declare that I/'we have read and understood the above instructions for
guidance of tenderers™ and will abide by the same.

Date:
Place:

Signature of Contractor with Seal:

Name and Address with Contact Nos.:
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Section G. The Conditions Hereinafter Referred To

1 Interpretation Clause

1. In construing these Conditions, the Specifications, Schedule of Quantities and
Contract Agreement, the following words shall have the meanings herein assigned to
them except where the subject or context otherwise required.

(a)"Employer" shall mean the Reserve Bank of India and shall include its assigns and
successors.

(b)  "Contractor" shall mean (in the case
of a Partnership) and trading in the name and style
of and having a place of business at

and shall include the partners for the time being of
the said firm and the legal representatives of a deceased partner.

(c) (In the case of “Contractor” shall mean Shri

trading in individual) the name and style of and

shall include his heirs, successors and legal representatives.

(in the case of “Contractor" shall mean a

COMPANY....eiririneeeieinaieaeenenn, Company)incorporated under
and having its registered office at and shall

include its assigns and successors.

(d) " This Contract" Shall mean the Articles of Agreement, the Special conditions, the
Appendix, the Schedule of Quantities and specifications etc. attached hereto and duly
signed.

(e) "Notice in writing" Or written notice shall mean a notice in written, typed or printed
characters sent (unless delivered personally or otherwise proved to have been
received) by registered post to the last known private or business address to have
been received when in the ordinary course of post, it would have been delivered.

() "Act of Insolvency" Shall mean any Act of Insolvency as defined by the Presidency
Towns Insolvency Act or the Provincial Insolvency Act or any Act amending such
original.

(g9) "Net Prices" If in arriving at the contract amount, the Contractor shall have added
to or deducted from the total of the items in the Tender any sum, either as a percentage
or otherwise, then the net price of any item in the Tender shall be the sum arrived at
by adding to or deducting from the actual figure appearing in the Tender as the price
of that item a similar percentage or proportion of the sum so added or deducted by the
Contractor the total amount of any Prime Cost items and provisional sums of money
shall be deducted from the total amount of the Tender. The expression "net rates" or
"net prices” when used with reference to the contract or accounts shall be held to
mean rates or prices so arrived at.
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2  Scope of Contract.

The Contractor shall carry out and complete the said work in every respect in
accordance with this Contract and with the directions of and to the satisfaction of the
Employer. The Employer may in his absolute discretion and from time to time issue
further written instructions, details, directions and explanations, which are hereafter
collectively referred to as "Employer's Instructions” in regard to: -

I.  The variation or modification of the quality or quantity of works or the
addition or omission or substitution of any work.
II.  Any discrepancy in the Schedule of Quantities and/or Specifications.
lll.  The removal from the site of any materials brought thereon by the
Contractor and the substitution of any other material therefore
IV.  The dismissal from the works of any persons employed thereupon.

The Contractor shall forthwith comply with and duly execute any work comprised in
such Employer's instructions provided always that verbal instructions, directions and
explanations given to the Contractor or his representatives upon the works by the
Employer shall, if involving a variation, be confirmed in writing by the Contractor within
seven days, and if not dissented from in writing within a further seven days by the
Employer, such shall be deemed to be Employer's instructions within the scope of the
Contract.

3 Dismissal of Workmen

The Contractor shall on the request of the Employer, immediately dismiss from the
works, any person employed thereon by him who may, in the opinion of the
Employer, be incompetent or misconduct himself and such persons shall not be
again employed on the works, without the permission of the Employer.

4 Termination of Contract by the Employer

The contract can be terminated by the Bank by issuing a notice period of one month
to the contractor and the security deposit shall not be refunded.

5 Termination of Contract by Contractor

Contract can be terminated by the Contract or if desires, by giving one month notice
to the Bank. The notice period will start from the day of receipt of notice by the
Bank.

6 Delayed Payment

Any bill submitted by the contractor shall be settled in the normal course provided the
bills are in order in all aspects.
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7 Disputes arising out of the contract:

The decision of Bank will be final for any dispute arising of this contract. However, the
contractor can appeal to the Principal if not satisfied with the decision of the
department and his/her decision will be binding on the contractor.

8 Employer entitled to recover compensation paid to workmen

If, for any reason, the Employer is obliged, by virtue of the provision of
the Workmen's Compensation Act 1923, or any statutory modifications or
re-enactment thereof to pay compensation to a workman employed by the
Contractor in execution of the works, the Employer shall be entitled to recover
from the Contractor the amount of compensation so paid, and without prejudice to
rights of the Employer under the said Act. The Employer shall be at liberty to recover
such amount or any part thereof by deducting it from the security deposit or from
any sum due by the Employer to the Contractor under this Contract or otherwise.
The Employer shall not be bound to contest any claim made against it under the
said Act, except on the written request of the Contractor and upon his giving to the
Employer full security to the satisfaction of the Employer for all costs for which
the Employer might become liable in consequence of contesting such claim.

9 Right of Employer to terminate Contract in the event of death of Contractor
Without prejudice to any of the rights or remedies under this Contract, if the
Contractor, being an individual, dies, the Employer shall have the option of
terminating the Contract without incurring any liability for such termination.

10 Marginal Notes

The headings catch lines hereto and, in the annexures, hereto are meant
only for convenience of reference and shall not in any way be considered in the

interpretation of these presents and the annexures hereto.

I/'We hereby declare that I/'we have read and understood the above instructions for
guidance of tenderers and will abide by the same.

Date: Signature of Tenderer

Place: Address
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Section H- Scope of Work

The aim and objective are to provide a high level of a clean, hygienic and presentable
look to the entire area. The contractor and his management team will supervise the
awarded work. The Contractor has to ensure that the staff deployed is dressed in neat
and clean uniform approved by the Bank. The Housekeeping staff will be responsible
for cleaning of Residential Premises including corridors, lift lobbies, Lift car, staircases,
entire compound area, vehicle parking area, internal roads and internal area along the
perimeter wall, adjoining areas and all security guard posts located along the
perimeter wall along with cleaning/ maintenance of washrooms/toilets located in each
premise.

1. House Keeping at various Residential Quarters:
a) The Bank has various residential quarters located across Chennai details as below:

1. Reserve Bank Staff Quarters
K.K. Nagar, Chennai — 600 078.

2. Reserve Bank Staff Quarters
Poonamallee High Road, Chennai — 600 010.

3. Reserve Bank Staff Quarters
SAF Games Village, Koyambedu Chennai — 600 107.

The following are the various works which has to be carried out at the Residential
Quarters: -

2. BLOCK CLEANING:

The Following Block cleaning work has to be carried out by 21 house Keeping staff
including one supervisor and separate labourers should be used for cleaning of
flats at colonies. The requirement of workforce to be deployed at each premise is
given herein under

SI.NO Location Number of House Keeping Staff
1 K.K Nagar 05
2 P.H Road 10
3 SAF-Koyambedu 05
4 Supervisor 01
Total 21

Note: Deployment/re-appropriation of the number of site supervisor and
housekeeping staff may change as per requirement of the RBI.

a) Cleaning/sweeping of staircase/s, entrance, rear area of all blocks including
common area, sunshades, car and two-wheeler parking area and cleaning of
road inside the quarters daily.

b) The garbage has to be collected from occupants of the residential colonies
daily applying air fresheners in the lift car (SAF-Koyambedu) immediately after
transporting the garbage.
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c) Collecting the garbage and segregating based on organic and non-organic
waste and arrange for its disposal daily. The organic waste should be disposed
of with Organic Waste Converter (OWC), if available in the quarters

d) Cleaning/sweeping in Caretaker/Asst.Caretaker Office/ Security Office/
Gymnasium/Dispensary/Community Hall/ Co-Operative Society/Badminton
Court/ Creche/ Library, Recreational room all other offices in a colony daily.

e) Dusting & cobweb removing and washing staircase/s once in a week in all the
blocks of the colonies.

f) Cleaning of all common area toilets in Cartaker/Asst.Caretaker Office/ Security
Office/ Gymnasium/Dispensary/Community Hall/ Co-Operative Society/
Creche/ Library/ Recreational room /all other offices in a colony once in a
week.

g) Restock toiletries including liquid hand wash soap, toilet rolls, air Fresheners,
Odonil, sanitary/urinal cubes, naphthalene balls in toilets(as mentioned at point
No:6), etc. No separate charges will be paid.

h) Thorough cleaning/sweeping/washing/mopping with disinfectant cleaners of all
floors, staircases in flats of Residential colonies on a weekly basis.

i) The Contractor should carry out cleaning of terrace of the flats on a weekly
basis.

])) Deep Cleaning in Caretaker/Asst.Caretaker Office/ Security Office/
Gymnasium/Dispensary/Community Hall/ Co-Operative Society/Creche/
Library/ Recreational room all other offices in a colony once in a quarter.

3. ELAT CLEANING:

For Flat Cleaning works, the rates will be paid based on the number of flats/toilets
cleaned and no minimum charges will be paid based on the labour employed.
Separate labourers different from that of used for block cleaning works needs
to be employed. Attendance details of the laborers engaged for flat cleaning work
should be submitted along with invoices for the verification purpose. This detail shall
be co related with number of flats/toilets cleaning to release the payment for that item.
The availability of the flat for cleaning is as per the convenience of the
resident/occupant accordingly and the contractor cannot force the resident or claim
the right to clean the flat/toilet. Also, due acknowledgement must be taken from the
resident after the cleaning is done. The details of vacant flats are available with the
Caretaker/Asst. Caretaker in the respective premise and deep cleaning of vacant flats
should be carried out according to its frequency as mentioned in the table below and
the same should be duly certified by the respective caretaker. Further, the Bank may
also seek deep cleaning of vacant flats as and when required and amount will be
reimbursed according to quoted rates.

I)Total No of flats and toilets to be cleaned at all colonies is detailed below,
1. K.K Nagar Quarters:

SI. | Type of Flats | No | No of Toilets Frequency No of times
No of in a Year
flats
Weekly Cleaning of Toilets
1. | Officer Flats | 20 | 40 | Weekly | 52
Deep Cleaning of Flats (inclusive of vacant flats)
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2. | Officer Flats No of Carpet area
Flats | (approximately) | Quarterly 4
20 97 sq. m
3. | Class I 52 49 sg. m Half Yearly 2
4. | Class IV 31 32sg. m Half yearly 2
2. P.H Road Quarters:
Sl. | Type of Flats No | No of Frequency No of
No of Toilets times in
flats a Year
Weekly Cleaning of Toilets
1 | Senior Officer flats 10 40 Weekly 52
2 | Officer Flats 40 80 Weekly 52
3 | Officers Occupying 17 17 Weekly 52
Class 3 flats (Type B)
Deep Cleaning of Flats (inclusive of vacant flats)
4 | Senior Officer flats No of | Carpet | Quarterly 4
Flats area
(approx
10 188 sq.
m
5 | Officer Flats(N&P) 8 97 sq. m | Quarterly 4
6 | Officer Flats(H&J) 32 73 sg. m | Quarterly 4
7 | Officers Occupying 17 45 sqg. m | Quarterly 4
Class 3 flats (Type B)
including SRA
8 | Class lll (Type A) 48 62 sgm. | Half yearly 2
9 | Class lll (Type B) 13 45 sq. m | Half yearly 2
3. SAF-Koyambedu Quarters:
SI. | Type of Flats No of | No of Frequency No of times in
No flats Toilets a Year
Weekly Cleaning of Toilets
1 | Officer Flats 51 108 Weekly 52
Category A
2 | Officer Flats 07 18 Weekly 52
Category A
Deep Cleaning of Flats (inclusive of vacant flats)
No Carpet
of area
Flats (approx.)
3 Officer Flats 51 72 sq. m | Quarterly 4
Category A
Officer Flats 07 100 sg. m | Quarterly 4
4
Category A
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ii) Weekly Cleaning of Toilets / bath area for Officers’ flat

Periodical cleaning and maintenance of toilet / bath area for Senior Officers, Officers
and in case Officers occupying Class lll flat in various residential quarters have to be
carried out once in a week.

The above said cleaning work consists of washing, scrubbing, cleaning the floor and
wall dado of Toilet, bathroom, water closet, sanitary wares, fittings / fixtures (without
damaging their shine) including flush tank, common wash basin area, toilet mirror,
medicine chest, etc. by using the nylon brush with approved cleaning materials like
detergent, toilet cleaner, oxalic acid etc. and outside wash basin and wall dado area)
iii) Quarterly - Deep Cleaning of Flats
Cleaning and maintenance of flats of Senior Officers, Officers, Officers
occupying Class lll flats has to be carried out once in a quarter.

The work consists of Cleaning of all rooms by moping the floor and wall dado etc.
inside the flat, including carefully moving the furniture, complete dusting of the flat
including balcony, cleaning of fans/exhaust fan, light fixtures, cleaning of electric
switch boards, cleaning of netlon/SS Mesh(by scrubbing/washing or both), SS hand
rail and toughned glass(by washing), removing cobwebs and cleaning in accessible
spots in entire flat i.e. wall, loft/top & outside of cupboards etc. ceiling pelmet, window/
ventilator grills and shutter with glass panes etc. with broom/ vacuum cleaner/moping
etc. inside the flat. Toilet / bathroom cleaning also has to be carried out on that day.

iv) Half yearly — Deep Cleaning of Flats
Cleaning and maintenance of Class lll flats & Class IV has to be carried out
once in a half year

The work consists of complete dusting of the flat including balcony, cleaning of
fans/exhaust fan, light fixtures, cleaning of electric switch boards, cleaning of netlon
(by washing), removing cobwebs and cleaning in accessible spots in entire flat i.e.
wall, loft/top & outside of cupboards etc. ceiling pelmet, window/ ventilator grills and
shutter with glass panes etc. with broom/ vacuum cleaner/ moping etc. inside the flat.
Toilet / bathroom cleaning also has to be carried out on that day.

The Contractor’s quoted rates should be inclusive of these items. No extra payment
what so ever will be made on this account.

4. Penalty: The details of cleaning of all toilets in the flats should be enclosed along
with the bill and if any complaint is received .500/-per flat will be levied as penalty
for not carrying out cleaning of wash rooms in flats of the colonies and ¥1000/- per
flat for not doing complete cleaning of flat.

5. In case the services are not found satisfactory, the Bank shall be at liberty to
withhold any payment/s that may be due to the successful bidder, till such time such
services are rendered to the satisfaction of the Bank.

6. The bidder should possess or procure needful infrastructure, gadgets and other

material required for smooth housekeeping services. No additional cost towards this
will be borne by organization.
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7. Guidelines for cleaning works:

n.

0.

High standard of cleanliness should be maintained by using modern equipment
and materials

Cleaning works are to be undertaken at the time specified by the Bank, taking
into consideration the volume and nature of work, without compromising on the
quality of the work.

Cleaning of fans, lighting fixtures exhaust fans, etc.

Cleaning of platform and toilet pots, seats/urinal pots, sink, wash basins, tiles,
racks, glass mirrors of the flats in colonies.

Thorough sweeping, washing, mopping and scrubbing the floors and wall
dado inside the toilets.

Cleaning of floor, walls and ceiling and removing dirt, dust and stains from them.
It should also be made free of cobwebs including removing them from
inaccessible places by using appropriate tools.

Cleaning includes plumbing and sanitary fittings & fixtures, etc., without
causing damage to sensors.

Cleaning of windows, window panes, grills, doors, ventilators, etc., without
causing any damage to the installed blinds.

Cleaning of accessories provided in the wash rooms like buckets/mugs/soap
cases etc.

All the cleaning material and equipment will be provided by the service provider
/ contractor firm.

The cleaning material used shall be of standard quality (of eco-friendly and non-
toxic variety) to avoid damage to CP fixture/tiles/flooring, etc.

The Contractor should procure/keep/provide stock of sufficient/adequate
guantity cleaning materials/tools/equipment for use to ensure state of the art
cleaning.

. The contractor should use appropriate non-toxic and eco-friendly cleaning

materials available in the market and as approved by the Bank. The Contractor
shall use only standard quality cleaning materials for cleaning of window
panes/fans/ mirror etc, use of floor cleaning materials for respective floor finish.
The materials used shall not damage the sheen of the flooring / dado finishes.
Brass/stainless steel fitting and fixtures shall be polished using appropriate
good quality approved materials.

The Contractor shall provide the workers with hand gloves where ever
necessary.

Any additional work as and when required has to be attended to.

8. The contractor shall depute sufficient number of labourers for the work and also a
supervisor shall be posted throughout the day to supervise all the operations who will
be responsible for ensuring that work is carried out satisfactorily. No minor shall be
appointed.

9. All labourers and supervisor should report to the Caretaker/Asst.Caretaker of
respective Colonies of Reserve Bank Staff Quarters. The working hours shall be 8
working hours (including 30 minutes lunch break), working on all days of a week by
giving rotational off to the labourers employed. However, in the case of emergency,
the workers will have to work till the emergency is over as per the directions issued by
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authorized person of the Bank. Weekly holiday should be given to the workers with an
alternative arrangement as per Statutory Requirement without affecting services. No
extra payment will be considered other than rates quoted by the firm. Contractor shall
maintain a record of payment to the workers, which shall be submitted along with the
bill. Electricity and water shall be given to the agency at nearest available point free of
cost by the Bank, but all the other arrangements have to be made by the contractor
on their own.

10. The above described job descriptions are only indicative. In case of any
exigencies, the persons should be prepared to perform any other jobs assigned to
them.

11. Contractor will arrange manpower for special VIP visits at no extra cost and provide
full support and cooperation when Bank’s conducts any special meeting and also
rearranging/shifting of furniture viz. conference chairs, tables, office furniture, chairs,
sofas, computer etc. from one place to another place in the Residential Colonies.

12. Housekeeping Monitoring and Control
For better management and smooth services, the following monitoring mechanism will
be adopted by the Contractor: -

b.) Management / Housekeeping Service Requirements/ Complaints Report:
This is to be filled up by the management and administrative staff of the Contractor
who receive/observe the complaints/requirements for any of the services. All
suggestions, complaints related to services or staff deployed by the Contractor will be
registered at site on a computer and should be reported to Asst. Caretaker or P&SE
department officials. The Contractor will take immediate action to resolve the same
failing which the Penalty Clause will be invoked.

IMPORTANT: Every care has been taken to cover all important scopes, aspects,
areas requiring Housekeeping services, these are, however, not exhaustive and if
deemed fit, the Bank may add additional scope of work, for which no additional
payment whatsoever on any account will be made.

I/We hereby declare that I/We have read and understood the above instructions/scope
of work for the guidance of the quotation/tender. I/we hereby agree to abide and fulfill
the above terms & conditions/instructions.

Date:

Place:
Seal & signature of the contractor:
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Section: |- LIST OF APPROVED BRANDS OF CLEANING MATERIALS

The contractor shall ensure adequate availability of stock of consumable items
required for smooth activities for housekeeping work throughout the contract period
without any extra charges. The consumable items should be of reputed made/brand
as mentioned below. The Contractor should use following approved / any other
equivalent cleaning materials approved by Bank.

A. Cleaning material — Harpic/Sani fresh or approved equivalent to be approved
by the Bank for toilets

B. Lizol (Perfumed) / Domex (Perfumed) or approved equivalent to be approved
by the Bank for floor cleaning /Bath room cleaning.

C. Colin or approved equivalent to be approved by the Bank for cleaning of
windows/

Panes /fans/mirror etc.

D. Permanent kind of stains inside the bathroom can be cleaned with the help of
stain removers like "Easy off Bang" or approved equivalent to be approved by
the Bank.

E. Use of branded floor cleaning materials for respective floor finishes
(Ceramiclvitrified/granite/kota).

F. Good gquality cleaning such as scrubbing machines dusters/ mops detergents/
washing powder, brooms, sponges, garbage sacks, polish, phenyl acid, ladder,
different types of brushes for dusting, liquid items cleaning, oil stain remover,
bleaching liquid, bleaching powder, cleaning acid, Dolly mops, Squeezing
bucket, floor wipers, Cleaning scrubbers, glass wipers, Glass cloth, Table
duster, Dry Mops etc.

G. Refilling of liquid soap for hand wash & air fresheners for rooms & Toilets of
approved manufacture common washrooms in each colony.

H. Good quality tissue papers, Odonil cubes, Naphthalene balls, Aer pockets,
three-fold papers should be kept in the Common washrooms in each colony.

Contractor should keep/provide stock of cleaning materials for use to ensure state of
the art. Any deviation in the house keeping tools quality & quantity and other resources
as mentioned above will invoke penalty as decided by the Bank. In case the contractor
has not provided the sufficient amount of requisite materials even after levy of penalty,
the Bank may procure it and deduct the cost from the bills of the contractor.

I/'We hereby declare that I/'we have read and understood the above instructions for
guidance of tenderers™ and will abide by the same.

Date

Place: Signature & Seal of the Contractor
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Date:

Section J: Safety Code

First-aid appliances, including adequate supply of sterilized dressings,
cotton wool shall be maintained in a readily accessible place for the use of
staff deployed by the Tenderer.

In case of any mishap, the injured person shall be taken to a public hospital
without loss of time, where the injury necessitates hospitalization.

Workers employed shall be provided with protective footwear and rubber
hand gloves as per requirement.

Suitable and strong scaffolds should be provided for workmen for all works
that cannot be safely done from the ground.

No floor, roof or other part of the structure shall be overloaded with debris
or materials as to render it unsafe.

Hoisting machines and tackle used in the works, including their
attachments, anchorage and supports shall be in perfect condition

Fire safety measures shall be adhered to as per local bye laws.

Whenever electric power is used for attending works, prior permission has
to be taken from Bank’s Electrical Engineer

Signature of Tenderer
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Section: K- Schedule of Quantities

Comprehensive Annual Maintenance Contract (CAMC) for providing Housekeeping
services to Bank’s 03 Residential Colonies Located at K.K Nagar, P.H Road and SAF-
Koyambedu

Table :1-This is for illustrative purpose only and the Price Bid should not be
submitted with Part | =Technical Bid. It should be submitted online in MSTC
Portal and No Enclosure should be enclosed with Part- Il.
Sl. Description of Work-Block Cleaning
No.
A. | FIXED COMPONENT: — The bidder should not quote rates for this component.
Gross Wages of total employees for 12 months: The amount is inclusive of
Basic Wages (Minimum) (plus Variable Dearness Allowance) House Keeping
Staff (Unskilled) and Supervisor(Semi-Skilled) according to Minimum Wages
Act of Government of India, applicable Employees State Insurance (ESI),
Employees Provident Fund (EPF), and Bonus.

Sl. | Category of No. of No. of Base Rate Total Total amount
No Staff labourers days per person wages for 12
per day per months (Excl
(refer to annum of GST)
Table 2)
1 House
Keeping Staff 20 365 795 58,03,500
(Unsk|llled) 64.27,869/-
2 Supervisor
(Semi- 1 365 872 3,18,280
Skilled)
Gross Wages for 12 months incl of GST at 18% 72,23,700 /-

Variable Component: The bidder may quote his desired amount in MSTC
website

B | Service charges for providing 21 employees, which | Please quote rate
includes Contractor’'s Overhead Charges (cost of salary | per month(a) excl of
over and above the minimum wages/ bonus) & Profit, | GST in MSTC
items like procurement of cleaning material, Insurance | website.

charges (Workmen Compensation Policy, Third Party | (System will
Liability Policy), charges for providing uniform and | automatically
identity cards to the workmen or any other expenses | calculate for 12

applicable for 12 months. months along with
GST at 18% and add

Formulae= (a*12*1.18) + 72,23,700 the fixed component”

(Fixed Component=Rs. 72,23,700) A” as mentioned
above)
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C Description of the work: Flat Cleaning
Cleaning charges include cleaning of flats/toilets as mentioned in scope of work
of the Part — | of the Tender and the cleaning material as mentioned at Section-
I. Please quote rate per flat per service (excl of GST) and System will calculate
automatically calculate for 12 months along with GST at 18% by using following
formulas.
Weekly Cleaning-(Quantity*a*52*1.18)
Quarterly Cleaning-(Quantity*a*4*1.18)
Half yearly Cleaning-(Quantity*a*2*1.18)

K.K Nagar
Description Qua Amount(a)
ntity

1 | Charges for weekly cleaning of toilets in| 20 Do not quote the
officer’s flats including consumables. rate here.

2 | Charges for complete quarterly cleaning of | 20 -do-
officers Flats including consumables

3 | Charges for complete half yearly cleaning of | 52 -do-
class Il Flats including consumables

4 | Charges for complete half yearly cleaning of | 31 -do-
class IV Flats including consumables

P.H Road

5 | Charges for weekly cleaning of toilets in senior | 10 -do-
officer’s flats/bungalows including
consumables.

6 | Charges for weekly cleaning of toilets in| 40 -do-
officer’s flats including consumables.

7 | Charges for weekly cleaning of toilets in officers | 17 -do-
occupied class Il flats including consumables.

8 | Charges for complete quarterly cleaning of | 10 -do-
senior officer's flats/bungalows including
consumables.

9 | Charges for complete quarterly cleaning of 8 -do-
officers Flats(N&P) including consumables

10 | Charges for complete quarterly cleaning of | 32 -do-
officers Flats(H&J) including consumables

11 | Charges for complete quarterly cleaning of | 17 -do-
officers occupied class Il Flats and SRAs
including consumables

12 | Charges for complete half yearly cleaning of | 48 -do-
class Il (Type A) Flats including consumables

13 | Charges for complete half yearly cleaning of | 13 -do-

class lll Flats (Type B) including consumables
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SAF-Koyambedu

14 | Charges for weekly cleaning of toilets in 51 -do-
officer- Category A flats including
consumables.

15 | Charges for weekly cleaning of toilets in 07 -do-
officer- Category B flats including
consumables.

16 | Charges for complete quarterly cleaning of 51 -do-
officers- Category A Flats including
consumables

17 | Charges for complete quarterly cleaning of 07 -do-
officers- Category B Flats including
consumables

D | Grand Total for 12 months inclusive of GST at 18% [A+B+C (1 t0l17)]

> Bidders must keep in mind that while quoting Service Charges they should
include all expenditure on providing managerial supervisory/ administrative
services to get the work done through their deployed Housekeeping Staff.

» Bidders offering “zero” or irrational quotes shall be liable for disqualification.
Further, in case of abnormally low bids, the Bank may seek written clarifications
from the Bidder, for a detailed price analysis of its Bid price in relation to scope,
schedule, resource mobilization, allocation of risks and responsibilities, and any
other requirements as per the Tender document

» The bidders shall satisfy themselves about the correctness of the quantity.
Agency may visit the site to access the quantum of work before submitting the
tender.

» Kindly note that the fixed component amount is added to “B” (variable

component) in the MSTC formulae for calculation purpose.

Table:2 calculation sheet for arriving rate per person per day inclusive of Basic Wages
(Minimum) (plus Variable Dearness Allowance) according to Minimum Wages Act of
Government of India, applicable statutory payments Employees State Insurance (ESI),

Employees Provident Fund (EPF), and Bonus.

Sl Description Housekeeping Supervisor
No Staff (Semi-Skilled)
(Unskilled)
BASIC+VDA per day*
L | (W.E.F April 01, 2021) B 714.00
2 | for 26 days on Sl. No-1 16.770.00 18.564.00
3 EPF @ 13% including EDLI & admin 1.950.00
charges on Sl. No-2(ceiling Rs.15000/-) D 1,950.00
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ESI @ 3.25% on SI. No-2(NA if it Rs.
4 | 21,000/-) rounded off to the next higher 546.00
rupee

Bonus @ 8.33% on Sl. No-2(NA if it
5 | exceeds 21000/-) (rounded off to 2 1,397.00
decimal points)

Total rate per person for 26 days (Sl. No
2t05) 20,663.00 22,665.00

Base rate per person per day Sl. 295,00
No0:6/26 (rounded off to 2 decimal points) ' 872.00

604.00

1,547.00

» Minimum rates of wages (plus VDA) calculated as per the Notification issued by
the Chief Labour Commissioner (Central), Ministry of Labour & Employment
applicable from 1st April 2021.

» Statutory payments EPF and ESI are calculated according to latest rules and
regulations stipulated by respective authorities Employees' Provident Fund
Organization and Employees' State Insurance Corporation.

» Bonus is calculated as per the latest amendment [The payment of
Bonus(Amendment) Act, 2015 notified on 01.01.2016] made effective from
01.04.2014.
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ANNEXURE-I

BASIC INFORMATION

Sl.
No

Description

Name of the applicant/ organisation and
address of the registered office.

Type of Organisation- (Whether Sole
Proprietorship/Partnership/Private

Limited/Limited or Co-operative Body etc)
Please enclose the related documents.

Name of the Proprietor
/Partners/Directors
of the organization/Firm

(@)
(b)
(©)
(d)

Details of Registration  (whether
partnership  firm, company etc)-
Registering Authority, Date, Registration
Number etc. mentioning the
business/activity of the Firm.

Registered office address,
telephone/Mobile No. and E-mail ID

Experience in the respective field of work
Please, enclose documents in support
thereof.

Whether financially sound to undertake
works costing up to ¥ 99 Lakh (Rupees
Ninety-Nine Lakh only). If so, enclose
Audited Annual Financial Statements for
last three years.

FY 2018-19

FY 2019-20

FY 2020-21
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Yearly turnover of the firm/contractor for
the last three years

FY 2018-19

FY 2019-20

FY 2020-21

(duly certified by a Chartered
Accountants)

Income Tax Returns of for the last three
Financial years:

FY 2018 - 19

FY 2019 — 20 and

FY 2020-21

10,

PAN number (copy should be uploaded)

11,

GST Registration No (Copy should be
uploaded)

12,

MSME Registration Certificate for MSME
firms.

13,

EPF Registration Number (copy should
be uploaded)

14,

ESI Registration Number (copy should
be uploaded)

15.

Whether registered with Labour
Department under the Contract Labour
(R & A) Act, 1970 and Contract Labour
(Regulation and Abolition) Central Rules,
1971 for providing housekeeping
services. If yes, indicate the date of
registration and number. (A copy of
Certificate/ Registration to be submitted).

16,

Registration No. / License No. Under
Contract Labour (R & A) Act 1970 of any
other employer for whom the agency is
currently undertaking the work through
contract labour for providing
Housekeeping services.

17.

Name and Address of the existing clients
along with full details where tenderer is
currently executing a similar work.

18,

Whether having registered local office
within the jurisdiction limits of Tamil
Nadu? If yes, mention the address of the
local office. (A copy of trade license for
the service set-up in Chennai as an
address proof for registered local office to
be uploaded)
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19,

Work Experience — Details of work
experience as per the requirement in the
Eligibility Criteria and Terms and
Conditions supported by work orders,
documents and certificates. (The tender
shall stipulate in the tender notice, to be
given in the website that the tenderers
have to invariably furnish details along
with documentary evidence of previous
experience, if any, of carrying out works
for the Reserve Bank of India)

Attach a separate sheet.

20.

The Bank Account (IFSC Code and
Account Number) where payments would
be received by the organisation

21,

Name and Address of the Banker. The
Bankers Certificate regarding financial
standing of the Tenderer is to be given by
the banker on its letter head(Annex-VI)

22.

Whether any Civil Suit/
Litigation/disputes/ suspension/ penalty
arisen in the contracts executed during
the last 5 years ending on June 30, 2021
/ being executed. If yes, please furnish the
name of the project, employer, nature of
work, contact value, work order and date
and brief details of litigation otherwise
mention “Nil”

Attach a separate sheet if
required.

23,

Any other disputes with statutory
authorities are pending otherwise
mention “Nil”

24,

Any bank having declared any loan of the
tenderer as NPA in the last three years if
any otherwise mention “Nil”

25.

NEFT of ¥ % 1,98,000/- (Rupees One
Lakh Ninety-Eight Thousand only)
deposited in favour of RBI, Chennali,
representing Earnest Money Deposit.

26,

Any other document/s required to be
submitted, as mentioned above or as
demanded by the Bank.

Note: The Bank reserves the right to call for proof/ verification of any of the above-
mentioned.

Date:
Place:

Signature of the contractor/firm
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ANNEXURE — I
Details of the work executed during the last 5 years ending on June 30, 2021 as per the eligibility criteria

SI. No. | Name of the | Nature & | Name & address of | The name and | Value of | Whether Date of start and
work & location | Description the owner for | full address of | the work in | work completion -Proof
of work whom work was | the officer | ] completed in | for  satisfactory
carried out (Details | under  whom time. If not| completion of the
of contact person | the work was reason  for | work should be
with Phone number | carried out. the delay attached (signed
shall be furnished). by the competent
person)

1 2 3 4 5 6 7 8

Place and Date: Signature of the contractor/firm with name and address& Seal

[Scanned copy (in pdf format) of this Annexure duly filled, to be uploaded with tender
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To

Annexure —lll: CLIENT’s CERTIFICATE
PERFORMANCE OF CONTRACTOR

Regional Director for Tamil Nadu & Puducherry
Estate Department
Reserve Bank of India

Fort Glacis, Rajaji Salai (or) to whomsoever it may concern
Chennai — 600 001.

Name & address of the
Client:
Details of Works executed by Smt. /M/s

1 Name of work with brief particulars
2 Agreement No. and date
3 Agreement amount
4 Date of commencement of work
5 Stipulated date of completion
6 Actual date of completion
7 Details of compensation levied for delay (indicate
amount) if any
8 Gross amount of the work completed and paid
9 Name and address of the authority under whom
works executed
10 | Whether the contractor employed qualified
Engineer/Overseer during execution of work?
11 i) Quality of work (indicate grading) Outstanding/Very Good/
Good/Satisfactory/poor
i) Amt. of work paid on reduced rates, if any.
12 i) Did the contractor go for arbitration?
ii) If yes, total amount of claim
iii) Total amount awarded
13 | Comments on the capabilities of the contractor.
a) Technical proficiency Outstanding/Very Good/
Good/Satisfactory/poor
b) Financial soundness Outstanding/Very Good/
Good/Satisfactory/poor
c) Mobilization of adequate T&P Outstanding/Very Good/
Good/Satisfactory/poor
d) Mobilization of manpower Outstanding/Very Good/
Good/Satisfactory/poor
e) General behavior Outstanding/Very Good/

Good/Satisfactory/poor

Note: All columns should be filled in properly counter signed by Reporting Officer or
executive engineer/Superintending Engineer or equivalent.

The performance/completion certificates obtained from clients can be in any format
other than the one specified above, but the certificates should mandatorily contain the
information sought above. If the certificates uploaded are not able to establish the
information sought above, those will not be accepted.
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Annexure: IV
Proforma for Performance Bank Guarantee

(On Non-Judicial Stamp Paper of appropriate value purchased in the name of the
Issuing Bank)

To

Regional Director for Tamil Nadu & Puducherry
Estate Department

Reserve Bank of India

Fort Glacis, Rajaji Salai

Chennai — 600 001.

Dear Sir,

Comprehensive Annual Maintenance Contract (CAMC) for providing
Housekeeping services to Bank’s 03 Residential Colonies Located at K.K Nagar,
P.H Road and SAF-Koyambedu

WHEREAS Reserve Bank of India, having its Central Office at Shahid Bhagat Singh
Road, Mumbai, through its office at Reserve Bank of India, Fort Glacis — 16, Rajaji
Salai, P.B.N0.40, Chennai 600 001 (hereinafter called “the RBI”) has awarded the
Contract for the captioned work (hereinafter called the "Contract”) to
M/s (Name of the Contractor) (hereinafter
called " the said Contractor”, which expression shall include its successors and
assigns).

AND

Whereas the Contractor is bound by the said Contract to submit to Reserve Bank of
India, Chennai a Performance Bank Guarantee for a total amount of
3 for the due fulfilment by the said Contractor of the
terms and conditions contained in the contract. We, ..................... (Name of the
Bank), (hereinafter called “the Bank”), at the request of M/s ....................... , the
Contractor, do hereby undertake to pay to the Reserve Bank of India, an amount not
exceeding % as Performance Guarantee for due
fulfilment of terms and conditions of the contract.

NOW THIS GUARANTEE WITNESSETH

1. We (Name of the Bank) do hereby agree with and undertake to RBI, their
Successors, Assigns that in the event of the RBI coming to the conclusion that the
Contractor has not performed his obligations under the said conditions of the Contract
or have committed a breach thereof, which conclusion shall be binding on us as well
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as the said Contractor; we shall on demand by the RBI, pay without demur to the RBI,
a sum of % or any lower amount that may be
demanded by the RBI. Our guarantee shall be treated as equivalent to the
Performance Guarantee Amount for the due performance of the obligations of the
Contractor under the said Contract, provided, however, that our liability against such
sum shall not exceed the sum of

2. We also agree to undertake and confirm that the sum not exceeding X
as aforesaid shall be paid by us without any demur
or protest, merely on demand from the RBI on receipt of a notice in writing stating that
the amount is due to them and we shall not ask for any further proof or evidence and
the notice from the RBI shall be conclusive and binding on us and shall not be
questioned by us in any respect or manner whatsoever. The Bank shall pay to RBI
any money so demanded notwithstanding any dispute/disputes raised by the
Contractor in any suit or proceedings pending before any Court, Tribunal or
Arbitrator/s relating thereto and the liability under this guarantee shall be absolute and
unequivocal. We undertake to pay the amount claimed by the RBI within a period of
one week from the date of receipt of the notice as aforesaid.

3. We confirm that our obligation to the RBI under this guarantee shall be independent
of the agreement or agreements or other understandings between the RBI and the
Contractor.

4. This guarantee shall not be revoked by us without prior consent in writing of the
RBI.

We hereby further agree that:

a) Any forbearance or commission on the part of the RBI in enforcing the conditions
of the said agreement or in compliance with any of the terms and conditions stipulated
in the said Contract and/or hereunder or granting of any time or showing of any
indulgence by the RBI to the Contractor or any other matters in connection therewith
shall not discharge us in any way and our obligation under this guarantee. This
guarantee shall be discharged only by the performance by the Contractor of their
obligations and in the event of their failure to do so, by payment by us of the sum not
exceeding X

b) Our liability under these presents shall not exceed the sum of %

c) Our liability under this agreement shall not be affected by any infirmity or irregularity
on the part of our said constituents/clients or their obligations thereunder or by
dissolution or change in the constitution of our said constituents.

d) This guarantee shall remain in force up to Sixty (60) days beyond the contract
period, i.e., upto March 31, 2022 for this contract provided that if so desired by the
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RBI, this guarantee shall be renewed for a further period as may be indicated by them
on the same terms and conditions as contained herein.

e) Our liability under these presents will terminate unless these presents are renewed
as provided hereinabove on the or on the day when our said constituents comply with
their obligations, as to which a certificate in writing by the RBI alone is the conclusive
proof whichever date is later. Unless a claim or suit or action is filed against us within
or any extended period, all the rights of the RBI against us under this guarantee shall
be forfeited and we shall be released and discharged from all our obligations and
liabilities hereunder.

In witness whereof, I/We of the Bank have signed and sealed this guarantee on the
day of (Month) (Year) being herewith duly authorized.

For and on behalf of (Name of the Bank)
Signature and Seal of authorized Bank official
Name:

Designation

Stamp/ Seal of the Bank

Signed, sealed and delivered for and on behalf of the Bank by the above named in
the presence of:

Witness 1

AdAress ....oovviiii
(NB: This Performance Bank Guarantee will require stamp duty as applicable in the

state, where it is executed and shall be signed by the official whose signature and
authority shall be verified).
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Annexure: V- Checklist for periodicity of works executed

Name of the Colony:
Name of the Contractor:
Period of AMC work:

Sl. Description of Work Yes/

No No

1. | Cleaning/sweeping of staircase/s, Lift car, entrance, rear area of all blocks
including common area, sunshades, car and two-wheeler parking area and
cleaning of road inside the quarters daily.

2. | The garbage must be collected from occupants of the residential colonies
daily applying air fresheners in the lift car (SAF-Koyambedu) immediately
after transporting the garbage.

3. | Cleaning/sweeping in Caretaker/Asst.Caretaker Office/ Security Office/
Gymnasium/Dispensary/Community Hall/ Co-Operative Society/Badminton
Court/ Creche/ Library/Recreational room all other offices in a colony daily.

4. | Collecting the garbage and segregating based on organic and non-organic
waste and arrange for its disposal daily. The organic waste should be
disposed of with Organic Waste Converter (OWCQC), if available in the quarters.

5. | Dusting & cobweb removing and washing staircase/s once in a week in all
the blocks of the colonies.

6. | Cleaning of all common area toilets in Caretaker/Asst.Caretaker Office/
Security Office/ Gymnasium/Dispensary/Community Hall/ Co-Operative
Society/ Creche/ Library/ Recreational room /all other offices in a colony once
in a week.

7. | Restock toiletries including liquid hand wash soap, toilet rolls, air Fresheners,
Odonil, sanitary/urinal cubes, naphthalene balls in toilets (as mentioned at
point No:6), etc. No separate charges will be paid.

8. | Thorough cleaning/sweeping/washing/mopping with disinfectant cleaners of
all floors, staircases in flats of Residential colonies on a weekly basis.

9. | Cleaning of terrace of the flats on a weekly basis.

10.| Deep Cleaning in Caretaker/Asst.Caretaker Office/ Security Office/
Gymnasium/Dispensary/Community Hall/ Co-Operative Society/Creche/
Library, Recreational room all other offices in a colony once in a quarter.

11. | Whether the Cleaning Materials used is as mentioned in the tender document
at ‘LIST OF APPROVED BRANDS OF CLEANING MATERIALS’

12.| Whether separate labourers for flat cleaning works (Toilet/Deep cleaning)

different from that of used for block cleaning works are employed.

This is to certify the contractor has carried out the captioned work satisfactorily for the
above stated period.

Date:

Signature with Seal of Caretaker
Signature of any other official if applicable
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Annex-VI
FORM OF BANKERS' CERTIFICATE FROM A SCHEDULED BANK
(On the Scheduled Bank’s Letter Head)

To

Regional Director for Tamil Nadu & Puducherry
Estate Department

Reserve Bank of India

Fort Glacis, Rajaji Salai

Chennai — 600 001.

We certify that M/s ... (name and address of the
applicant) is/are maintaining a Savings Bank Account/Current Account (strike off
whichever is not applicable) No. ..................... with us since ................ The said
account is satisfactorily operated by ...l (name of the applicant).

Their financial position for business operations in providing manpower for various
services is good and they are capable of doing a turnover of Rs 99 Lakh (Rupees
Ninety-Nine Lakh only) in providing manpower for various services.

This certificate is issued without any guarantee or responsibility on the bank of any of
its offices.

For the bank with Name,
Designation & Seal
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Annexure VII
Details of Bankers

(To be given on Tenderer’s letter head)

Particulars

Banker

Account No

Type of Account:

Name of the Bank and complete postal
address:

IFS Code

Name and Job-title of the Contact Person

Telephone No(s) and Email ID etc.

Whether Credit Facility/Overdratft facility
availed by the agency.

The period from which the agency has
been banking with the Banker.

Any other information which the vendor
may like to furnish about its Banker.

Date:
Authorized Signatory:
(With Name/Designation & Seal)
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